
Central Administrative Tribunal

Principal Bench

O.A. No. 1421 of 1999

New Delhi , dated this the 3rd August, 1999

Hon'ble Mr. S.R. Adige, Vice Chairman (A)

Ex. Const. Sudhir Kumar No. 203/R.B.,
S/o Shri Kameshwar Prasad,
R/o Qr. 5A, Type I ,
P.S. We I come, N.E. D i s t.
New Delhi . ... Appl icant

(None appeared)

Versus

1 . The Commissioner of Pol ice,
DeIh i PoI i ce Hqrs. ,
M.S.0. Bu i Id i ng,
I .P. Estate, New Delhi .

2. The Add I . Commissioner of

Pol ice (Gen I . Admn.),
M.S.O. Bui lding, I .P. Estate,
New DeIh1.

3. The Dy. Commissioner of Pol ice (Hqrs.),
Delhi Pol ice Headquarters,.
M.S.0. Bu i Id i ng,
I .P. Estate,
New Delhi . ... Respondents

(By Advocate: Shri Raj Singh)

ORDER (Oral)

BY HON'BLE MR. S.R. AD IGE. VICE CHAIRMAN fAl

In this O.A. appi icant impugns Respondents

order dated 14.3.98 and notice dated 31.3.99
•n fvirw

requiring l^io vacate the Government premises in his

occupat i on.

2. None appeared for appl icant when the case

was caI led out even on the second caI I . Shri Raj

Singh appeared for respondents and has been heard.

3. Shri Raj Singh states at the Bar that

,o



c

appl icant has vacated the Government quarter in

question and in this connection fi led D. D No. 16

of 3.6.99.

4. As appI leant has vacated the Government

quarter in his occupation, I find nothing further

survives in the O.A. which is accordingly

dismissed as having become infructuous. No costs.

(S''. R. /Ad lie)
V i ce Cha i rman (A)

/GK/


